
--
\ • 

• 

CBRTRAL ADllllOSTRATIV& TRIBUllAL 
ALLAllAB'P PICH. Al.LAllM'P 

(Open Court) 

Allahabad this the 16t• day of Jaaaary , 2006. 

Civil Coatempt Petition No. 84 ol 2006 

Hon'ble llr. K.8.8. ~n. Member- 4' 
Hoa'ble Mr. A.K. 8illfh, .. m .. r- A. 

Sbeilendra Kumar, S/ o Late Girija Prasad, 
R/o Vtll. And Post- Cbilah, Diatt. M:iraapur 

............ ... .A:pplicant 

Counsel for the Applicant: - Sri Rajeshwar Yadav 

VSR&US 

Smt Neelam Srivastava, Chief' Poat Master General, 
Post and Telegraph, U.P., Lucknow. 
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Counsel for the Respondents: - Sri Sa11mitra Singh 

ORD BR 

.. 
BY BO#'VLB MR· J(.8.& RAJM. J.M. 

Sri R Yadav, counsel for the applicant has sent iJJness 

slip. Sri S. s;ngh for the respondents is present. 

Since the matter is of contempt jurisdiction, the same 

being between the court and conternnor, we have per used 

the order dated 12.08.2005 passed by the ADPS (Rectt.) for 

C.P.M.G, U.P. Circle, Lucknow. The order dated 28.07.2004 

mandated the respondents to take appropriate decision in 

respect of the applicant's claim for con>pasaionete 

appointment in accordance with law and the same is 

complied with by the aforesaid order dated 12.08.2005. May 

I 
1 

, 



be the applicant ia not aatiafiecl with the decision 

communicated to him but in that tNant. he can agitate hia 

grievance only in a different forum and not in contempt 

jurisdiction. Hence the Contempt Petition is ctiamiaaed and 

notices discharged with hDe:t ty to the applicant to agitate 

against the order dated 12.08.2005, if ao advised, before the 

appropriate forum. 
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